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Comments/Suggestions On Procedure for
levying compensation charges for permitting
additional time to achieve milestones under
GNA Regulations Regulations, 2022
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ESSENCE OF THE SUBMISSION

i. Impact of IDC due to Project Delay very onerous
li. Penalizing RE Developer implementing Projects is unfair

lil. Trial operations are technology specific and uniform 2 months is
Iniquitous

Iv. Compensation should apply on capacity not achieving FTC
(instead of COD)

v. MEC are disproportionately high and should be reduced
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REDUCTION OF EQUITY IRR DUE TO PROJECT
DELAY & MEC
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IDC IMPACT DUE TO PROJECT DELAY msolr mwind mhybria  Serentica

Delay Duration & Equity IRR, no Equity IRR
IDC Impactin Rs delay % Impact %
Cr

Assumptions (Solar)
e Capex=1275RsCr

Opex=Rs.0.02Cr/ MW @4 %

: escl. p.a.
3 Month 15.28% -2.18% Solar Capacity = Debt: Equity = 75:25
- IRR drop 300 MW Debt int% = 9.2%

Const. time =18 months
Tariff =2.67 Rs/kWhr
Book Depreciation =5%
Tax Depreciation=15%

Wind

Capex=2175 Rs Cr

Opex=Rs. 0.085Cr/ MW@ 4 %
escl. p.a.

Const. time = 24 months
-3.03% . Wind Capacity = Tariff = 3.82 Rs/kWhr

IRR drop Rest all parameters same as
Solar

18.03%

6Month 15.28% -17.48%

ri
Solar Capex =252 Rs Cr
Wind Capex =725 Rs Cr
Battery Capex =138 Rs Cr
Solar Opex =Rs. 0.02 Cr/ MW
Wind Opex = Rs. 0.09 Cr/MW

IRRdrop’ e ohiii Battery Opex = Rs. 0.25 Ct/MW

+ 100 MW @ 4% escl. P.a.

3.67% (Wind - 100 MW * Const. time = 24 months
o . Solar - 80 MW Tariff = 4.20 Rs/kWhr

IRR drop BESS -120 Monthly Demand Fulfilment

MWhr/30 MW) Ratio (DFR) = 80%

Rest all parameters same as
Solar

18.03%

12 Month 15.28% -17.48%
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MEC IMPACT ON EQUITY IRR IMPACT DUE TO PROJECT DELAY “Solar mwind = Hybria  Serentica

Delay Duration and Equity IRR
Compensation Penalty Impact in
RsC

Impact %

-0.39%
IRR drop

3 Month

Solar Capacity
=300 MW

Hybrid
Capacity =100
MW
Wind Capacity (Wind -100
=300 MW MW
Solar-80 MW
BESS -120
MWhr/30 MW)

6 Month -0.61%
IRR drop

-0.73%
IRR drop

-0.85%
12 Month IRR drop -0.59%
IRR
drop
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COMBINED IDC AND MEC IMPACT msolar Mwind mHybrid  Serentica

Combined Equity IRR Erosionin Rs Cr.= Equity IRR
IDC + Compensation Penalty in Rs Cr Impact %

0.4 -3.23%

8

3 Month

Solar Capacity
=300 MW

Capacity =100
MW
Wind Capacity (Wind - 100
=300 MW MW
Solar-80 MW
BESS-120
MWhr/30 MW)

6 Month

I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
I
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I
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UNFAIR CHARGES ON PROJECT DEVELOPERS

i. Inverts Regulatory Incentives: Punishes active project
iImplementation more harshly than complete abandonment.

li. Unfair Liability Structure: Exiting has capped bank guarantee
losses, while continuing faces escalating penalties.

lii. Perverse Financial Outcomes: Puts developers who walk away in
a better position than heavy investors.

iv. Ignores External Realities: Fails to consider uncontrollable,
unforeseen FM events causing project delays.

v. Defeats Policy Objectives: Encourages connectivity trading.
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OTHER SUGGESTIONS: TRIAL RUN PERIOD,

FTC, REDUCED MEC
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TRIAL OPERATIONS ARE TECHNOLOGY SPECIFIC

The uniform two-month COD window ignores the distinct technical, seasonal, and
regulatory realities of wind and solar.

Wind:

i. Season Dependent: Wind project testing is restricted to specific high-wind
seasons; low-wind months (Jan—Apr) halt performance validation.

ii. Complex Phased Wind Testing: Large wind projects require step-by-step phases
to manage turbine tripping and complex fast-frequency testing stretching to 9-10
months if the project hits a low-wind period.

Solar:

i. Mandatory Parcel-Wise Solar Execution: Utility-scale solar projects must be

split into separate parcels for grid compliance, rather than commissioned all at
once.

ii. Strict IEGC Timeline Infeasibility: Grid codes require up to 45 days of trial
operations per solar block, making a two-parcel project require at least 3 months.

Suggestion: 9-10 months for Wind & 3 months for Solar
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COMPENSATION ON CAPACITY NOT ACHIEVING FTC

i. Active Grid Utilization: Trial runs inject physical power, proving
connectivity is actively used, not hoarded.

li. Severe Financial Burden: Trial power yields zero revenue while
major EPC, civil, and financing costs accrue.

lii. No Squatting Intent: Active trial operations confirm that the
project i1s in the final commissioning stage, disproving any
allegation of connectivity hoarding and affirming that penalties
must follow default, not progress.

iv. External Grid Bottlenecks: Delays are often caused by system-
side issues like outages or dispatch instructions.

Suggestion: Compensation penalty to be applied only on capacity not achieving FTC
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MEC SHOULD BE REDUCED

i. Severe IRR Erosion: A penalty of ¥3,000/MW/day erodes Project IRR
by 5.38%, while even half that rate cuts IRR by 2.69%.

li. Zero Cost Margins: Hyper-competitive e-auctions have eliminated
contingency reserves, leaving no financial cushion for delay charges.

lii. Undermines Financing: Excessive penalties directly destroy ROI,
ROE, and IRRs, severely damaging investor and lender confidence.

iv. Corrective over Punitive: Enforcement must encourage
compliance, not bankruptcy; proposed fee is I750/MW/month (50%
of the CERC 2020 benchmark).

Proposed MEC Charge: ¥750/MW/month
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